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- 
V Nallasenapathy , Member (J)

Date:12.10.2017
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csP No 954 0F 2017

3.00 PM respectively for the purpose ofconsidering and, ifthought fit, approving with

or without modification(s) the proposed Scheme ofAmalgamation ofFM India Supply

Chain Pdyate Limited ('the Transferor Company') and FM India Supply Chain private

Limited ('the Transferee Company') and their respective shareholder and the Scheme

was approved by requisite majority ofthe shareholders present and voted in favour of

Scheme. The Chairman appointed for the meeting has filed his report dated 256

September,2017.

4. The Leamed Advocate for the Petitionet Company further submits that the Company

Petition is filed in consonance with section 230 to 232 of the Companies Act, 2013

along with the Order passed in Company Scheme Application No. 757 of20l7 by the

Tribunal.

5. The Counsel for the Petitioner further submits that as dhected by this Tribunal notices

have been served upon all the Regulatory Authorities namely, concemed Income Tax

Authodties, Central Govemment tfuough Regional Director and Registrar of

Companies, Pune and to the Oflicial Liquidator in so far as the First Transferor

Company.

6. At least 10 days before the date fixed for hearing, petitioner to publish the notice of

hearing ofPetition in two local newspapers viz. Indian Express',, in English language

and tanslation thereof in ,,Loksatta", in Marathi language, both having circulation in

Mumbai and at Pune as per Rule t6 of the Companies (Compromises, Arrangemenls

and Amalgamations) Rules, 2016.

7. The Petitioner to file an affidavit of service regarding the directions given by the

Tribunal three days before the date fixed for final hearing and do report to this Tribunar

that the direction regarding the issue of advertisement of the notice has been dulv

complied with.

M.K. Shrawat , Member (T)
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